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MR. DEPUTY-SPEAKER : The ques-
fion 1§ :

“That leave be granted to introduce a
Bill to provide for the levy and collection
of a cess on vegetablc oils for the deve-
lopment of the oilseeds industry and the

vegetable oils industry and for matters
connected therewith,™

The motion was adopited

RAQ BIRENDRA SINGH : | iatroduce
the Bill.

NATIONAL OILSEEDS AND VEGE-
TABLE OILS DEVELOPMENT BOARD
BILL.*

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : 1 beg to

move for leave 1o introduce a Bj|l to
provide for the development under the
control of the Union of the oilseeds
industry and the vegetable ojls industry
and for matters connected therewith.
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MR. DEPUTY-SPEAKER ; The
question is :-

““That leave be granted 1o introduce a
Bill to provide for the development under
the control of the Union of the oilseeds
industry and the vegetable oils industry
and for matters connected therewith.”

The motion was apopied.

RAO BIRENDRA SINGH : | intro-
duee the Bill.

"12.15 brs.

MATTERS UNDER RULE 377

© (¥ Pemand for Construction of a bvoad
gauge Railway Line between Kottayam
and Madurai.

SHRI SKARIAH THOMAS (Kotta-
yvam) : Sir, Kerala has a legitimate
grievance that it has not received a fair
share of railway development. The total
kilometrage of railway line in Kerala is
far below the national average, aad this
has created serious impediments in the
ecomemic development of the Statc.
Kerala consists of three distinct geogra-
phical entities namely the highland,
midland and the coastal region. The
main railway line passes through the
mid-regions and a large chunk of the
population living in the highland do not
have any rail facilities. It is this region
which produces various cash crops which
earn us valuable foreign/exchange. Thus,
there is a long-standing demand that a
Broad gauge line from Kottayam to
Madurai should be constructed to cater
to the needs of the people of this area.
This railway line could touch impostant
- cash crops-producing areas like Ponkun-
Bnam, Kanjirappally, Mundakkyam,
Peerumede, Kumali etc. and help the
quick transportation of thesc crops. This
line will bring about allround develop-
ment of the statc as it can give an
jmipetus to the important commercial

activities.

Therefore, 1 request the Railway
Minister that in view eof the inadequate
railway facilities in Kerala a survey may
immediately be undertaken to censtruct

the Kottayam-Madurai broad gauge
railway line.
MR. DEPUTY-SPEAKER Shri

Mohanlal Patel—Not here. Prof. Nirmala
Kumari Shaktawat.
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(ii)) Need 1w provide barbed
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